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GOVERNMENT OF MANIPUR :
SECRETARIAT LAW & LEGISLATIVE AF FAIRS DEPARTMENT

NOTIFICATION L
_ Imphal v-.-the.13th.June,_ .2006‘L e : '

No. 2/46/2005-Leg/L “The followmg Act of the Legtslatme, Mampur whlchv'-'
recieved assent of the Presxdent of Indla on 29-5-2006 1s: hercby pubhshed in'the

Mampur Gazette -

THE MANIPUR STATE COMMISSION FOR OTHER BACKEWARD
' . CLASSES-ACT, 2006 -
(Mampur Act No. 12 of 2006)
. ~Act. S : v
1o consmulc a Commnsnon for the Backw.nrd Cldsscs other th.m lhe S(.hcdulpd (,.Nt.s md L
the Scheduled Tribes in the Stite-of Mampur .md to provndc for mdllers wm\uucd thc.n.wuh '

" or- mcndcntal thereto. :
Be it enacted by the Legxslature of Mampur m thc thty-scvcnth Ycar of lhc chublu o

of lndm as follows - 7
CHAPTER -1
PRELIMINARY
. Shorttitlc, extém and COﬁ\menccménI' :

1) This Act maybe called the. Manipur State - (,ommmmn fnr Other B.u.lm ard
(.mes/\ct 2006. . , BRIt e S



3) it ﬁhd“ come o of.such e s G0 ay. ‘ot .\hm\
inthe ofhudl Gd?f.mc Appmn( T S
2 Dchm'l_inn‘.. s¢ rcqusru -

his "‘t r'm,i 4s such ba ackward
e,d (u\stcs» ».md the

) “Other Backward ‘Classes’ 107 ‘
_classes of 4o vm\cﬂcc.v _fw Ma\iﬂipﬁr :
&hedu\cd: nbw he: ST :

“Comm:csxon

ans: lhe Mampur St.ne Comml <;m 3 mr ;O'!,héf Baékwnrd Classes
conﬁmut.cd un e ‘

©) “t,G"‘os‘;?;g:‘rximcn\ medns.the Smte‘ Manipars

(&) “1ists™ means tists prepdred bv the Govunmem from umc 1o tﬁﬂr for the purpuss.(
seats in: edua‘\txmmi institutions andfor’

“of making provision: for il
rc%rvanon ol appointm'e
citizens which, inth '
in oduumon.ﬂ msmu\mn
aulhomy or o :

_ our of -other Backward  classes of
' jerfimenit; are not: adu;ua\dv n,presunu!
$€rV1LCS undu ihe Gx,vunmus\ and in .xny tocal

(’c) “Membcr me.ms ar mc

(f) “nm\hc..mon means e notiﬁcahon pubhqhed in thc M
d

word nouhed shali be comtruzd accor inglys

(g.) “pru«.nhcd mc.ms prcxcnhcd by ruh,s Y \(‘.L mmu \Lm At

P CHAPE.R ' I
MANIPUR ST/\TE comwusmoxq FOR OTHER BAL KWARD CLASSES.

Conxmuuon of the Mampur St.\iv c

y 10 be knowm s
Ck ;%.c.eq 1o ‘exercise ! the 13()wcrs;c_n)_t (4]
o it undur ‘this Acts SR

":"('l‘\)  The Govemmcm mdy consti
Lommlsmon for Other. Backw
10 perform ihe funchonﬂ assig

(2y  The Commission shall consist 'oi' the ,fo\\owm;, Members tominated by the
U Governmenti- ST , .

; (a) aChe mpc.rmn who'is or hasbeen # degc'of High Court or 4 retired J"udg.c of
/\\xc&uprcmo(,uun,‘ - A e (AR P AT S

() (wo persons ‘who have: spacial_}(jﬁ sdge srignee i nmm.rs ‘

selating 10 b.\L‘»Wdrd' classes..

50(,!0'.&0!\(\“\&
conditions, and :

i oand-



-3 B

ey Mcmhu- Scctcl.ury who sh.lll bc Lan. ofticeroran "f(‘"
Sccrcmry o lhc Gow.mmcm

4.

) !‘vcry Mcmhcr R
office:

(2) A Mcmber may- by wmmg-fuudc,i is:hangd:addr
the: ofﬁce ol‘ Ch.urpenon or:Membcr. s the

'.(a) = bccome:- an undw.harged :molvent

() is conwctcd and- semenced 10 nmpnv.onmcm for -an:(
e cspmmn of the Govcmment mvolves moul lutpuud :

(c) L .becomee of unsound mind-and: f.tand.s so decl.:red by.a.~ competem court

- (d),,- '_v’refusc. "to act orbccomes mcapablc of aclmg‘,,." '
{e)-
() ' in the oplmon ‘of the: Govcm ent:’ pused:: the: pusmun qf

Chairpgrson. orMembe: a5 40 Tender that perso y's continuance: in-office: -
dclnmental:‘tto the interests- of other: backward classes < or the pubhc murw

{ i ‘émber shall:be: rcmo'ed‘- undw this: sub-sn.cuon umtl th.n
Mcmber ha.s bu.n g,wcn .m oppurtumly of hcmg hcard inthe matier..

(4) A vacancy: -caused:: under sub—sectmn (2) or olherwne :
nommahon ’ ’ ; s : ; _' .

(5) The: c:nl'mc\nml allowances pny.nhlc. 0 .md thc ull\u TCEmS umdmm W
of Iho (‘hanrpcwm and‘Mc.mht.r\ shall: Iu.. suLh ¢

5. Of fu.urs .md ml\cr(cmpkryccs ol’ thc (.ommx\smn' - > o

(N ThL (‘mvumm.m may pmwdc the: Commxs.smn s
may “beinccessary: for:the: cl'ficscnl performance: of lhc. functions-ol-t

(2) The sal.mes .md ; \!()wancw payabi¢:to and the-other (cims and umdumns of SOIVICe-
of the officers ‘and olhet: cmployew appomlcd for the? purpo.‘_ of the: Cummis.\;m\ i
shall be' quch asm y be ptczscnbed ' :




4

6. Salarics and a!iowanccc 10 be pdld out of ;_,rmtﬁ -

The sdlancs dnd d“Ome“ ] pdyabl(. lo -thc Lh urpc.rson dnd Mcmli the
administrative €Xpenses, including salarics, Howances and pcm.mns ‘payable 10 e
_officers and othcr.cmployces. referred. tosin scction. 5. shall.be. pmd out.of the g,mms :
referred tu insub-section (1) of section 12, ' oo

7. Vaunucs clc not tor mvahdatc procccdmg,s of lhe Commmm s

TR SN

No act or pmu.cdmb y of lhc Comm;wm shdll bc mvahd on \hc vmund muc,ly nl |hL o
cxistence of any vacancy or defect’in 1he ‘Constitution of the: Commission G

8. Procedure to be rq,ul.ned by lhc Commm:on S

(a) '! hc Commmmn ‘Zhd“ mccl nq and when neccw\ry tsuch tlmc. .md pl.xcc as the”
: Umrpemon may lhmk fn

“(b) The Commmlon %hall reguldtc m own procedure v '

() Al orderq and dccmom of the C’ ’mxwon shall be guthenncaled by the
" Member Secrefary or _any othe_ ) f _'_t_he ssion duly uthofi
the Membcr Sccrcmry in this beh.xlf k ' -

FUNCTIONS AND POWERS OF THE COMMISSION

9. - Functions ol the Comniission:=

(1).  The'Commission shall exarine rc.quc.sls for mclusmn of: .my Class of ulm.ns s Other/ i
" Backward Classes in the lists and hear complaints of over inclusion or-under inclugion:
of aiy such other backward classes in Such list .\nd tender such- .u.lwu. 1o the
Government as-il du.,nh .\ppmpn.m. T R i ;

2y . The € pmmission- sh.\lt cxammu .md m.:k(, rr‘wmmond.mon 0 lhc State: Government .
~ about suitabic percentages of different Other Backw d Classes for reservation of
geatin admission 1o profcq.smnal and technical ‘courses such as .‘ sdical? Engincering. :

Agriculture, Velerinary, Nursing, and Paramedical Courses ¢ic. as well as reservation
“in .\ppmnlmc.nls 1o the pés‘ts'/‘zcrvmcq andér therStale! fiimentias - wellas any other
authority’ -Grider the controf of-State: Govemmentor:funded:cither wholly of:partly by

- “the Statc Government.

(3) Thc (ummwwon may: suggut any olhcr m

s l"'%r u[’hﬂm‘.nl'\o socially.
economically and educationally backward secuons .lmon;, lh(. Ol

er B
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.

1.

,_5_

Claskes and make: rcwmmond.mons on !
clusses that may be rcferred to'it by thc Govemmt,n" fro

it shall be compuml for lhc Comqumn dt the:
interim rcport in n.g«l‘d 10 any.Castes or classes in wl\c)sc" d
Act is. in the opinion of Ahc- Govcmmcnl fecesss
Government, on the basis of such rcpon c.h.:ll hc suh)u,\

cifcct as. and whon lhc fin: “rer

The ! Commlssnon shdll -cnqulre mto epcuﬁ &
obscrvance -of the ule of Teservation inthes
and also- rcﬂcrvam)n of appmmm
oihor local authority or other-authority in-!
: Bagkward Classes and furmsh its report. 1o the Gover

Powcm ol' the Lommtsston “

SRR Thc Commission qhnll whlle performmg its funcuons' ‘ndu subvseukm sl) ul e
c.ectlon 'y, shall have all the: powers of ‘@ Cwﬂ Court lrying, uit :md i pdnu.ulm i
resp\,cl of lhe followmg ‘matters namely L S

(a) ",. o summoning and cnforcmg the uttend.mcc of any f.pgrsoh;ffuhi*‘ﬁ: p.m of
e _"J‘Smlc .md cxammmg hlm on ()d“‘l P R

OF }rcqumng the dm,overy .md producnon of .my do&.umcm S

Ce)y ru.uvmg lhc dnc.uwcry .,md prod cli

(d)

"(é)-'-i m.um;, commﬁsmm for the exdmmauom “of wum. ws aud'qhw.umuns.

‘n,qu\smonmg .my puhhg n.cord or wpy_ lcn.o

,,:,ﬂand

P

. (f) ~ any other matter which 'may be prescribed .

Pcnndlc u.vmon ol IN by lhc (‘mvuumwl -

"(’l‘:)’ EEL Thc Govcmmcnl m.ly av .my time .md sh.nll ul thc prlmtlol
from the coming into force: of thn Act “and every! wccccdlp
_ycars thereafter, undertake: revision of the: lists :with a:view i

“from such lists thosc classes: who-have ceased to- hc h.n.kw.m

,|'0r m(.ludmg in‘such llsts new backw.lrd d.l.w.s ST :

e @) i Thc Govemmcm shall whxlc undcﬂakm., .my tcvmqn n.fcrrcd o sy -

sccuon (l)consuh the Commms.lon. :

oo
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CHAPTER —w e

FlNAN(,E /\CCOUNTS AND AUDI

_ shdll afv'r‘ duc appmpn.umn madc by lhc Lt,glsl‘_t' i _
Yaw in this behalf, pay to the Commission by way of gr.mls such sums of npmy s |lw -
Cmvcrnmml may 1 lhmk fit for bung unlwcd for the purposc uf (hlq Aql

Y

(7) Th(. (&mquxmn may' ,spcnd such ums
gndu lhn Act: and such %ums’sh.lll bc 1rg lc
referied to in qub-qcumn(l)_‘ i

13, Accounts and Avditi- -7

Crecords and.

(1) The :Comiissig ;sh.ln m.um'uu
ribed by thy

.prepare an:annuals. statement o
(‘sovcmmcm in‘consultation” wuh lhc Acmuntanl Guu.r

H2): Thc agcoums of lhe Qommxssmn shall be: dudued hc Au.ouutam Gmu.xl

Manipur at such intcrvals as-may be spcclfxed by him: And ‘l\y prendslurc incurred in

connection with such audit shall be pnyable by the Commmsxon to: lhe Accountant '
. General, Mdmpur . .

(3) The Accountdm General Mdﬂlpr and-any: pemon appmntcd by hlm in connection -

with the audit of the accounts of the Commission under: this Act, shall’ h.M. the sime S

1 rights:and: privileges -and : the: - -authority - in. conncchon ‘with - sucl
Accountant . General _Manipur generally has in’ connectwn with'

,-:fGovernmem accoynts: .md in particular: shall have the: nghl 1o demand. the producmm
of books; ‘accounts, consiected vouchers -and olher documents - and papers. .md o '
tmpect any of the. offices of thc (,ommnsmn . .

- 14, Annual Report‘-‘ ' o ‘ P o

The Commission shall prepdre in'such form and at wch ﬁnanc;al year as may be
prescnhed itsunnual:reportgivinga’ Hullaccount-ofiits actwmcs dunng the. previous financial
yeqr dnd forw.xrd a copy thereof fo: the Govemmenl. g Sei

xd bcfore Asscmbly e

e

!5 Annu.rl R:.pcrt .md audnr repor

- The Government shall cause the annual report together thh a mcmorandum ol' aclum =
taken-on the‘advice tendered: by the:Commission-unde r'seglig 9
acceplance, if-any,’ of any such advice andithe audit report: lo»be Jaid as soon as may be after
they arc received, before the legislative Assembly .

udu a8 !hL.
he .|udu of

and ihe reasans forthemon-
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Thc Ch‘mpcrﬂon mcmbcmi' nd cr_nploycce of thc Commlssmn qhdll bc dcx.mcd o
g hie: lndmn'Pendl Code ey

(a) Salaries d'ld alloWanccq paydble to: and other terme i
the Chairperson-and Members under sub-section (5) 0
and other employeeq under qub— sectmn (2) of ﬁectlon 5

(b) The form in.which the annual stdtemcnl_ ',:f;_ac coun

3111 e“'in;i'i'ﬁtai'ncd undcr »
sub-section on (1) of section 13; SR e

{c) Thc form and ume of which the annual report <hall be prcpared undef set.lwn 14'

id} Any other mdner which is required to bc or. may be prcscnbed

=i  Every ru{e made under this Act, shall 1mmedxately dfter it n made, be laxd bcfore S -

the Legxslatwe Assembly of the State , if it is insession and if it is not in'session ;-

in the session immediately followmg for a total penod of fourteen days- whu.h o

may be comprised in one session or in two successive eesslons and if, before.the
expiration of the session in-which it is:so 1aid or:the ‘session: mmedmtelyy

foBowing the Legislative Assembly agrees in making any. modification in the rule o

or in the amendment.of the rule , the rul¢ shall; from ‘the date OR whlch the . -
sodification or/amendment is notified-have-effect only in such modified formsor
sk2fl stand annulled, as the case may be; so,-however, that any such modxl" cition -
or aanulment shall be without prejudice :to the vahdx!y ol' .my!hmg pteviously L

doae wnder that rule.
|- 9 Powcs w0 remove difficulties:-

(1 if amy diffculty arises in g,wm;, s effect 10 the: provmuns nl this Au the (mw.mnunl -
m=ay by order published in the Official Gazette make: provisions not inconsistent
wih the provisions of the Act as appear to them to be necessary: or ;xpulluu for
r::-wnng the difficulty:

Provided that no-order-shall- be' m‘ldc under- 1hl\ su.lmn dl-u.r prll‘y of wo '
years from the commencement of this: Acl sy SR



g

(2) Every order made'-un@cr,;lllji_s{-iﬁt‘:‘c_ﬁ_"c}ﬁ‘ hall; ; .'s’oixq-_’us‘- m’:;y: he ;’kt‘_ﬂ'c'r "il:-is'f_ mud«, b
Jaid beforethe Munipurl’.cgislmvivi;v N e e

9.  Commissionto be deemed to have been constituted under this Acti=

) The Manipur: State /‘Corfr_ljhi'is.?iion“j-fdr..:()vl‘l\;ﬁ;,,{B_zi{:vkwfhd Cll‘.is‘.sczé-/:gdnsigilu‘tqd and its

rmembcrs appointed vide N‘olif.ica‘}ion:N_o._-fF.N,o."l/Cgimsn/_MQBCIZ(XiSv_l);\icd 17th -
~ August 2005 and such other notifications issued in this regard by the. “Welfare-of
Minorities and Other-Backward ‘Classes v,Dc’piirlmém,ﬂ-»Govcmnjént ‘of Maunipur shatl
bedeemed to :huvc‘-b'ccncohs\i.lulédiimdf‘appoim..ed'Under,;(his‘/\q(;.» : o
(2) All actions and deg¢isions takeri-of done by the State: Government or the Manipur
- State Comniisﬁi_bi’.\‘-for‘:;_Other:Bai:kWar_de ‘C!as.ses-:'cb,ﬁsﬁiuled:im_"de‘rf_,s'wh notification
insofaras -such actions:-and .decisions _arc’ relatable 1o }Lll\'e_l_;fuliclions of the
Commission constituted underthis-Act not inconsistent with the provisions of this
Act, shall-be deemed:to-have: beentakenof done by the Statc: Government of the

\) d Commission, insofar as such proceedings -
“relate1o the funciions of th'c'"C'omnii’k.@idnj"shﬁll_ be: semed o hav wlﬁ;c;u'lrzinsl'ctrcx_l’
after the commencement of this Act, to the Commission and hall‘be dealt with'in
L ,_“v.,_z_;cqgr_q;png:c;wilh,lhc-prqyis_ions’bf this Act. L e -

(3 All 'vpruct_:edi_l_\bgs ‘ hénding‘ before the sai

. A.Sdkdmaf,Sinéii;, -
Secretary (Law) to ‘lhe:GoVe‘mment of
:  Maniput

o od ot he Dircctorate of Ptg. & Sty.; Govt ST Manipur310-C/13:6:2006. 1






